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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, DELHI
In Original Application No.193/2024
Chandan Singh and others
CApplicant
VERS‘US
State of H.P.
.. .Resp.ondent(s)
Reply to the R'eport filed by Joint Committee
headed by CPCB.

RESPECTFULLY SHOWETH:-

- The answering resprondent submits as under:-
1. That a bare perusal of the point No. i to ix of point No.2.3
of the report reveals that no damage was found to the
temple, water source (Khul) and only minor démages were
noticed to the unmattled path leading to the temple and
from temple to village and a small crack near the temple
which are cause of natural decoy because the area is proﬁe
to heavy rains and most of the condition has occurred to
the unprecedented heavy rains in the year 2023. It is
admitted by the committee that the answering respondent
has raised retention structures around the mining site,
which vast aWay during the unprecedented rains in the
year 2023 resulting intp washing away of stored mined

stones on the sites. This has happened because in 2023,
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the heavy rains affected the area in the last week of May

itself, wherein, in normal circumstances, the rains started

in the month of July. Due to the -early, untimely and

unprecedented rains, the answering respondent was not

able.to remove the same within time.

. That with regard to compliance of conditions of

environment clearance, the committee had reported

violations at two points.

1.

Nuﬁber 1 violation reported by the committee that
the answering respondent has monitored the
ambient air quality only from one place instead of 04
monitoring stations. In this regard, it is submitted
that the area held by the answering respondent for
mining and on the top of hill which having deep slops
and due to the very small area of the mining lease,
the setting of the aﬁr quality stations at four places is
neither required nor feasible.
Number 2 violation reported by the committee is that
as per the mining plan approved vide No.614(2)/MS-
B-72-99DDN dated 16.05.2000, the answering
respondent was supposed to plan 2700 saplings in -
05 years.

In this regard, it is submitted that although as
per the above stated mining plan 2700 saplings were

to be planted in 05 years but none was planted
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because at the time of sanction of mining plan even
the road to the mining site was not completed and as
such the minihg activity could not commence at all
and due to the financial constraints, the answering
respondeﬁt \irhb has already spent a lot of money
from 1992 to 2002 in construction of road leading to
mining site has to abandon the mining lease and
ultimately the same was stands cancelled by the

Mining Department vide order dated 21.04.2006.

Copy attached as Annexure R-4¢/1.

The Governmenfhas decided to renew the lease while
considering a Review Application dated 08.08.2008
submitted by the answering respondent and directed to
constitute a Joint Committee for | inspection prior to
approval of the renewal, vide letter dated 15.01.2010. The

copy of the same is attached as Annexure R-4/2.

"In compliance of letter dated 15.01.2010, the Joint

Committee has inspected the site on 18.10.2010 and

submitted its report. Copy attached as Annexure R-4/3.
in view of this situation, the plantation of trees was
not at all possible and feasible because the frees were to
be planted on the vacant land being created by the mining
activity. As per the mining plan sanctioned on 16.05.2000,
the answering respondent was supposed to excavate

91500 MT of limestone but on the other hand, he even
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could excavate a single piece due to non-availability of the
connecting road to the mining site.

It is worthwhile to mention here that it is admitted

fact by the inspection committee that in compliance of
mining plan sanctioned on 18.07.2016, the answering.
respondent has planted 450 trees against the approved
plan of 250 trees.
That the next _observation given by mining committee is
that the answering respondent has carried out mining
activities from 1994-97 and excavated a .quantity of
5976.300 MT of limestone without obtaining CTE and CTO
from the Pollution Board.

In this regard, it is submitted that a bare perusal of
Annexure 8 relied upon in the inspection report of the joint
committée to allege that the answering respondent has
carried out mining activities from 1994-97 and excavated
limestone of 5976.300 MT without CTE and CTO, reveals
that no mining activity has been carried out by the
answering respondent at the lease site, on the other hand,
the abovesaid quantity of stone was by product of
construction of passage to the mining lease and the
applica;nt has paid the _royalty to the mining department
for the same. Hence, the above s{ated activity cannot said

to be an activity of illegal mining from any angle.
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That as per the findings of Joint Committee that the
answering respondent. has operated Withoutl CTO for 08
months and 23 d.ays i.e. 01.04.2015 (the date of expiry of
first CTO) upto 23.12.2015 (the renewal of CTO by the
Pollutionn Board), is concerned, it is submitted that the
applicant has not carried .out mining activities from
01.04.2015 to 28.10.2015 (the date of submission of
application for renewal of CTO) because in the month of
April to June, the answering respondent has to stop the
mining activities fo clear the mined stone and waste on set
off rains in the month of July itsell and thereafter the
mining activity used to remain close during rainy season
from July to mid of October.

Afier _submission of application for renewal of CTO on
28.10.20135, the answering respondent has started setting
up structure for carrying out the mining activities and
during this period, a little mining activity was carried out
to make out the damage caused to the mining site by the
rains.

That the project prdponent has not carried out any illegal
activity and even constructed the check dams and
retaining walls and the answering respondent has not
carried any activity at_the .site in quc_:stion after 2002 much

prior to start of mining activity at the site in question and
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this fact is duly proved from the report dated 18.10.2010
(R-4/3) by the inspection committee.

6. That the project proponent/answering respondent further
undertakes to abide by all the terms and conditions of the
Environment Clearance/CTO or any specific directions
issued by the Environmental Authority from time to time.

Place: A7 .

Dated:ol =// - 2€7Y ' Respo ciglt No.4

(Thro Counsel)
JITENIMER DHANDA
ADVOCATE

VERIFICATION:

Verified that the contents of Para No.l to 6 of the above
reply are true and correct to the best of my knowledge. No part

of it is false and nothing has been concealed therein.

Place: ﬂé 4

Dated: 0% —1] ~»= %% Respo aght No.4
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